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IN THl:l: CENTRAL ADHINI.iiTAATIVE TRIBUNAL JAIPIJR !iNCH: JAIPUR • 

Date of order: 21.5.199i 

Madhe S,inqh an« others 1 Applieanta 

vs. 

'!'he Union of In• ia. a nrl <!'the rs 1 R.esponients 

NQ>ne present for the applicants 
Mr.M.Rafiq, counsel for the respondents 

CCRAM: 
.. ..s. .... 

BON 'BLl!: SHRI GOPAL KRISHtlA, VICE CHI.\ IRW\N 
HON '5LE SHRI 0 .P .. SHARMA, f.IIIMBER (AD11INISTRAT IVE) 

ORDER __ ....,.. ....... 

Applicants Madhosin,h, Rameir Rai, Pannalal, 

Ratanlal, Rekha Devi, R.Chandrika Nair, l)ukha.n Devj., 

P.Mehini, Madanlal, Moolraj, zamir Ahmad ani JalicharaD 

haw filed t}lis application under Section 1! of the 

Administrative Triltl.lnals Act, 1!85 seeking a direction 

to the respont.ients for the 9rant of Patient care 

Allowance frCMn 1.12 .1!87 om1ard.s. 

2. The case of the applicants is that applicants 

No.1, 2 Sc 3 are cooks, applicants No.4, 5 &c ! are 

Safai Karamcharies, applicant Ne.i is a ward Girl, 

applicant NQ.7 is a Ward Aya, applicant No.I is a 

NtJrsin9 Assistant, applicants NO.iO &c 12 are Pharmacists 

anfl applicant No.ll is a l-Iard-boy. These applicants 

are governea )Jy the central Civil Services ~ules and 

other rules framed from time to tin'e lJy the central 

C{'t·£.(,\-J~ Gover~nt un.ier Article 3 09 of the constit!.ltion. They 
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»elgnCJ to eate9ories •c• anci 'D • Qf the Central Govemr.ent 

emplQyees. The main contention of the applicants is that 

in order to improve the carditions of the Government 

empleyees, the IVth central Pay cammission made certain 

reeollllbandat ions for l:'ayrrent of sone allo;..:ances sueh as 

Patient Care Allmrance etc., and the Government of India 

also after careful cgns JderatiQn of the natt.er issued 

several or4ers granting these allO\iances. Though the 

Hospital staff working in other central Gwernment 

Hospitals are being paid all these allO\iances, the 

applicants who are working in the central f.~!erve 

Police Forc:e (for short 'CRPF •) hospitals at Ajmer are 

not lDeing paid these all~1ances despite the fact that they 

are similarly situated. and their working is similar tC~ 

tbGse workinw in ether Central Gcw.amment Hespitals. 

The Ministry of Health and Family \'ielfare, Gavemnent 

of India, hacl issued an orciler sanctioning Patient care 

All0Wance to J?harmaeists at as. 'dO/- per month nut 

this allowance is nOt being paid te the applicants. The 

applicants, therefore, elaimeci grant of Patient care 

AllGMance <;Lt R.S.iO/- r.er moDtb from 1.12.1t11 and 

they bave assaile4 the action of the respordents in 

net extendin§ the benefit of Patient Care Allowance 

to the applicants as being arbitrary ar:d discriminatory. 

3. On the contrary, the responients have conteste• 

this applic:ation on the ground ctf delay ani have 

alleqed that· the applicants are not entitle<! to the ,rant 

~vJf-t.t.. of Pat.ient care AllO\iance since the hospitals of the 
/ 
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CRPF do not fall within the pl4t'View aua cantral of 

the central Govertll'(ent Health schene or for that matter 

11trier the tnu:view of the Ministry of Health and Family 

l'1elfare. These hospitals are ex-=lusively meant for the 

central Reserve Police FGrce Personnel. The benefits 
r - r _,,._ 111 /f l .f.-t1b.t/?t(, -l'J.-

which are being allov1ed,L. ulilerl the c-.:>ntrol of other 

departnents cannot be extended. to the c .R .p .F. 

HOSpitals such as ration money and detachment allowance 

etc •1 which axe not granted to the employees of the 

hospitals f•illing umer the c0ntrol of the Central 

Government Health Schene and Directorate of r1ealth 

Services. 

•· None is present for the a~plicants. we have heard 

the learned counsel for the respoadents arxi have 

carefully per~sed the records. 

5. The orders in the decitiled OAs referred to in the 

application by the applicants and relied upon lty 

them have nQt been placed on the record • It cannot me, 
therefore, assuned that the matter Clf 9rant of Patient 

' 

care Allo-wance was an issue in the ~foresa14 decisions 

am that the facts of those cases were identical with 

that of the case in han:l. Reliance has also Deen 

placed by.the applicants on a decision rendered in the 

OA No.4-5~/'2 decided on 7.3 .1994. by a single Yember 

Bench of this Tribunal. In this order dated 7.3.1994 

there is no catef)orica.l fiming that the facts am 

circ•.1mstances of the cases decided by the H".idera~d 

C(lj\~_\t~ and GUtlahati menches of the Tribunal referred to in 
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this onler, are icilentical with those of the present 

case. The operative part of the ol:d.er dated 7 .3 .1,94 

reads as follows:-

•s. In the result, this Bench will not take the· 
otber view ani I Glirest that the decisi0n of 
the Hyderabad Bench given in OA No.liS/90, decided 
on 24.9 .~1, may also be appl3ed to the present 
applicants. In case, the s~cis.l Leave is 
accepted or any on!er is passed against the 
employees the same will apply in the instant 
case and this application is decided on the aeeve 
terms aM COndit ions, sabjeet t(!) the decisien Of 
the MOR 1 Dle Supreme court. 

i. The o .h.. stands disposed of accomin9ly, with 
nG otder as ta costs .• 

The above directions show that there is in faet no 

categGrical firxlill9 in the oJ:der dated 7.3.1994 

regarding the·issue raised by the applicants. The 

applicants are holdinQ different posts and they are 

discharting different ft~nctions as per their own 

averments. The onus of esta~lishing that they are 

dischargi09 identi.=al d1.tties ani responsibilities 

as those •:>f the staff in other Central Government 

Hospitals lay heavily upon the applicants but they have 

not been able to d ischar9e this onu.s S'.tccessf•.llly. The 

staff 'll:orking in the CRPF hospitals am the staff workirl4':f 

in the central Government hospitals are rremrers of 

separate services with different com it ions Gf service. 

The natam of their work differ q11alitatively and 'f'.IA~ffl_.fl\•:f;--·. 

c~~iirte~i:velY-rt.. The personnel of the CRl?F hospit;:1ls 

are entitled to certain all~~ances which are nat 

GLN{.Jt:.Payable to the emplo7ees of the Central Governnent 
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Hospitals. In the circumstances, it cannot be held 

that the applicants are 'b!ing subjected to any 

ar1titrary or 41scriminatory treatment. In the 

resu.lt, there ap;pears tG be no force in this 

OA am the same is :.'::}hereb'; d isrr.issed. 

i. No ot.lier as t~ costs. 

C1~ 
( GOP.<\L miSHNA ) 

VI·:E CHAIRMAN 


